\vpen court;

All ahabad, this the_14th day of _July. 2000.
QGuhaM ¢ Hon'ble Mr. hafiq Uddin, Member {J)
Hon'ble Mr. M.P. 3ingh, Member {(A)

UL A0l NaL APPLLAGALIVUN No 511 of 2000,

ashok Chandra s/o shri k.P. sharama,
R/o tr. No, T=10/A, ‘nailw;ay Quar ter,
h allway otation Phoolpur, allahabad.
esoMpplicant
C/A ahri o, aAbmad, Adv.

vVer sus
l. Union of india through the Gener al Mahager,

Northern hkailway, Baroda house,
) New Uelhi.
2. Ihe uivisional Hailway Manager,
- Northern hailway, hazartganj, Lucknow.

3. The senior wivisional Personnel VUfficer,

Northern Kailway, hazaratganj, Lucknow.

. ssokkespondents.
C/R shri P. Wathwur

O n U ER
(By Hon'lble wr. kafiq Uddin, sember J) )

Ihe preseat v.a. has been filed by the applicant
for direction to respondents tc implememt the hailway
Board's Circular dated 2v.04.199Y circulatéd vide the
P.3s No, 11816 of the respondents after creating super numerary
post for the applicent in the grade of Ks. 6500=105U0/=.

20 Ihe applicant, who was working as otation
superintendent Phoolpur has been medically decategorised

on 14.01.2000. The applicant claims the relief on the basis
of hailway Board's letter deted 29.04.1999 {a copy which

has been annexed as annexwre NO, 5 to thisv.a. ). The
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applicant alleges that the respondents haw not created

supernumerary post as contempl ated by the aforesaid
letter of the Railway Board.

3. The respondents are directed to decide and

pass reasoned order on the represent ation dated 07.03.2000
submitted by the applicant in the light of railway board's
letter dated g9.04.1999 within four weeks from the date

of communication of this order. U.A. is disposed of

Member (A Member (J)

accordingly.




